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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD.
* * k

0.A, 1024/91, Dt, of Decision 23, 5,94,

1, M. Parasurdm
2, S.V,Subramanyam

3, Ch, Venkateswarl$r .+ Applicants.
Vs

1, The Chief Personnel Officer,
SC Rly, Railnilayam,
Secunderabad,

2. The Rajilway Board, rep. by
its Secretary, Railnilayam,
Ashok Mayg, New Delhi.

@3, X, Pushkaraju, OcctStation
Superintendent, BVRT, SC Rly,
Vijayawada,

4, G,M,M.,Baig, Occt Station

Superintendent/CDA, SC Rly,
Vijayawaga. .. Respondents.

Counsel for the Applicants; t Mr, J.M. Naidu

Counsel for the Res ondents 3 Mr. N,V. Ramana,SC for Rlys,

CORAM:
THE HON'BLE SHRI A.B., GORTHI : MEMBER (ADMN.)

THE HON'BLE SHRI T.CHANDRASEKHARA REDDY 3 MEMBER (JUDL.)
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To :
.—1
;. gge scgief Personnel Officer, S«C.Rly, Railnilayam, Sec'bad
3. : e cretary, Railnilayam, Railway Boarg, Ashokvhqmg,uewdelhi,
« YRC COpy to Mr.J,.M.Nalgdu, Advocate, CAT,Hyd, 2
4. One copy to Mr .N.V.Ramana, SC for Rlys, CAT.Hyd,
5. One copy to Library, CAT.Hyd,
6. One spare copy. T
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. OA.1024/91

Judgement

( As per Hon, Mr, T. Chandrasekhara Reddy, Member (Judl) )

This is an application filed under Section 19 of the
Administrative Tribunals Act, 1985 to direct the Respondents
1 gnd 2 (Official Respondents) to prepare the seniority
list by treatiﬁg the applicénts as seniors tof;ﬁe respon=
dents 3 and 4 (Un-official respondents) and other Open line
staff and to include their names in the integrated seniority
list and pass such other order or orders as may deem fit
and proper in the circumstances of the case._.
2, The threé applicents herein were originally the
applicants 3 to ér;h OA,929/91, When 6A.929/91 came up for
admission, on the grodﬁd that these applicants 1 to 3 herein
(applicants 3 to 5 in OAt929/©1) had not exhausted;tbp??f-
Departmental remedifff OA.929/91 was not admitted so far

as the applicants herein are concerned. After exhausting
the Depaftmental femedies the applicantstgggroaé;:a this
Tribunal by filing this OA for redressal of their grievances
and for;rglief as indicatéd above,

3. We have heard in detail counsel for the concerned
parties in this OA. )

4, The applicants herein and the applicants in OA.929/91
are 1dentiéally placed in all respects.for the reasons
mentioned in oa.gzgﬁ}/ We have dismissed today 0A.929/91,
So, for the very eiitgw;lz: reasons this OA is also liable to
5e‘dismisséd,and is aécordingly dismissed leaving the

parties to bear their own costs,

. . ‘7__~C RQ'VL(‘X’LG. A en o .
S (T. Chandrasekhara Reddy ~ (A.B. thi)
‘ : )
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Member (Judl,) Member (Admn,
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Dated : 25 =y 1994
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IN THAE CENTRAL ADMINISTRATIVE, TRIB JIAL
HYDERABAD BEHCH AT HYDERABAD

THE HON'ELE MR.JUSTICE V.NEELADRI ﬁAO
VICE CHAIRMAN

R
THE HON'BLE ,MR.A.B.GORTHI s MEMBER{AD)
ND \ '

TEE FON'BLE MR.TGCHANDRASEKEAR REDDY
MEMBER(JUDL) =

r

THE HON'BLE Mf.R.RANGARAJAN s M(ADMV)
bated:2ds 41994

ORDER/JUDGMENT

———

M,A RoA./C.A4NO.

in
0.a.N0, (624 )M ’

T.A.d0. (Wepe )

Dismissed.

,Diémi sed as withdrawn.
Dismjssed for Deféult.
.Re jgcted/Ordered.’ |

‘No order as to costs.






